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6. Vidur Gramin Bank, Bijnor
(U.P)

7. Samyut, Kshetriva Gramin
Bank, Azamgarh (U.P.)

8. Raigarh Kshetriva Gramin
Bank, Raigarh (M.P.)

9. Pithoragarh Kshctriva Gra-
min  Bank, Pithoragarh
(U.P)

10. Racbareli Kshetriva Gramin
Bank, Raicbareli (U.P.)
11. Bilaspur Raipur Kshetriya
Gramin  Bank, Bilaspur

(M.P.

12. Banaskantha Mchsana Gra-
min Bank, Patan (Gujarat).

13. Adhiyaman Grama Bank,
Dharamapuri (Tamil Nadu).
(Placed in Library. For (1)
to (13) (See No. LT- 444/96
to 457, 602 and 603/96)

XVIIL. A copy cach (in English and
Hindi) of the following papers, under
subsection (3) of Section 18 of the Sec-
uritics and Exchange Board of India Act,
1992:—

(i) Annual Report of the Sccurities and
Exchange Board of India, for the
ycar 1995.96.

(i1). Review by Government on
the working of the above
Board). (Placed in Library.
Sce No. LT- 577796

XIX. A copy (In English and Hindi) of
the Twenty-fifth Annual Report pertain-
ing to the cxecution of the provisions of
the Monopolics and Restricitve Trade
Practices, Act, 1969, for the period from
1st January, 1995 to 31st December,
1995, under section 62 of the said Act.
(Placed in Library, See No. LT-576/96)

Report and accounts of the Vayudoot Lt&.
New Delhi and Indian Institute of Mass
Communication, New Delhi.

THE MINISTER OF CIVIL AVILA-
TION (SHR1 C:M. IBRAHIM): Madam,
I lay on thc Table—

I.(1}) A copy each (in English and
Hindi) of the following papers, under
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sub-section (1) of section 619A of the
Companics Act. 1956—
(i) Annual Report and Accounts
of the WVayudoot Limited,
New Decihi, for the vyear
1991-92, together with the
Auditors’ Report on the Ac-
counts and the comments of
the Comptroller and Auditor
General of India thercon.
(ii) Statement by Government
accepting the above Report.

(2) Statemcnt (in English and Hindi)
giving rcasons for the delay in laying the
papers mentioned at (1) above. (Placed in
Library. Sce No. LT-509/96)

I1. A copyv cach (in English and
Hindi) of the following
papers:—

(i) Annual Report and Ac-
counts of the Indian Insti-
tutc of Mass Communica-
tion. New Dclhi, for the
year 1994-95 rogether with
the Auditors’ Report on
the Accounts.

(1) Review by Government on
the working of the above
Institute.

(iii) Statcment giving reasons for
the delay in laving the pap-
crs mentioned at (1) above.
(Placed in Library. See No.
Ly-534/96)

THE MINISTER OF STATE OF THE
DEPARTMENT OF LEGAL AFFAIRS,
LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI
RAMAKANT D. KHALAP): Madam, 1
have some good news for lady Members
of the House.

THE DEPUTY CHAIRMAN: Okay:
You give the good news then I can go on
with my business.

SHRI RAMAKANT D. KHALAP:
Madam, the good news is we have com-
plied with the assurance given by the
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hon. Prime Minister with regard to reser-
vation for women in the House. 1 have
already given a notice that I will be
moving a Bill to amend the Constitution
giving reservation for women in the Lok
Sabha and in the Legislatures.

THE DEPUTY CHAIRMAN: Mr.
Minister.. .{Interruptions)...1 want to have
one clarification. When you say that you
arc moving and you have given a notice
to the Lok Sabha that you are going to
introduce the Bill and while making your
statement, you said, that Legislature and
Lok Sabha. What do you mean by it? Is
Rajya Sabha not included in it? It cannot
be so (Interruptions)...Let us put it in a
proper way...(Interruptions)... When a
statement is made on the floor of this
House by no less a person than the Prime
Minister, saying that there would be a
33% reservation in the Parliament and I
am happy to say that the Parliament
includes both the Houses
(Interruptions)...how can you have one
House?... (Interruptions). ..

Mr. Minister, you have to clarify this
matter. If you have to go back to your
Cabinet, you go back to the Cabinet,
because the Parliament means both the
Houses...(Interruptions)... What is the use
of bringing a worng one? ...(Interrup-
fions)...

SHRI M.A. BABY (Kerala): Madam,
what about State Legislative Councils?

THE DEPUTY CHAIRMAN: Yes.
Both the Houses in the Parliament and
States because we want 33% reservation
in all the political bodies i.e., Parliament
and State Legislatures where there are
both the Houses.

SHRI V. KISHORE CHANDRA S.
DEO (Andhra Pradesh): Madam, what
about Union Territories.

THE DEPUTY CHAIRMAN: That is
not my problem.

SHRIMATI VEENA VARMA
(Madhya Pradesh): I have a little submis-
sion.
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SHRI RAMAKANT D. KHALAP:
Madam. 1 will consult tke hon. Member.
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THE DEPUTY CHAIRMAN: Mr.
Minister, vou are bringing a lcgislation
and before that you consult with the
concerncd pcople also...(Interruptions)...

SHRI JOHN F. FERNANDES (Goa):
Madam, if the Bill is not discussed in the
House, can wc dcbate it in the press?

THE DEPUTY CHATRMAN: There
is no debate now. Do not get perturbed.
Just because we are asking for a
reservation, people arc getting perturbed.

THE DEPUTY CHAIRMAN: Mr.
Khalap. you are permitted now to lay
your paper. '
Notification of the Ministry of Law and

Justice,

THE MINISTER OF STATE OF THE
DEPARTMENT OF LEGAL AFFAIRS,
LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI
RAMAKANT D. KHALAP): Madam, I
lay on the Table. under sub-scction (3) of
scction 24 of the High Court Judges
(Conditions of Service) Act, 1954 a copy
(in English and Hindi) of the Ministry of
Law and Justice (Department of Justice),
Notification G.S.R. 268 (E), dated the
3rd July, 1996 publishing the High Court
Judges Travelling Allowance (Amend-
ment) Ruics, 1996.

fPlaced in Library. See No. LT-402/96]

Report and Accounts (1994-95) of the
National Board of Examinations,
New Delhi

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI SALEEM
IQBAL SHERVANI): Madam, 1 lay on
" the Table a copy each (in English and
Hindi) of thc following papers:-

(i) Annual Rcport and Accounts of
the National Board of
Examinations, Ncw Delhi for
the year 1994-95 together with
the  Audit-Report on the
Accounts.
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(ii) Review by Government on the
working of the above Board.

(Placced in Library. See No.
LT-469/96)

(iii) Statcment giving reasons for the
dciay in laying the papers
mention at (i) above.

THE DEPUTY CHAIRMAN:

Message from the Lok Sabha. Sccretary-
Gencral.(Interruptions)

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh):
Madam, 1 have some objection in regard
to the papers laid by Shri C.M. Ibrahim.
I have some reservations.

THE DEPUTY CHAIRMAN: One
second. Mr. Chaturvedi. Let her report
the message. Has she reported it? This is
what happens. You jump the gun.

SHRI TRILOK]I NATH CHATUR-
VEDI: Madam, my objection is in regard
to the papers laid by Shri-C.M. Ibrahim.

THE DEPUTY CHAIRMAN: First let
the message be reported.

MESSAGE FROM THE LOK SABHA
The Appropriation (No. 3) Bill, 1996

SECRETARY-GENERAL: Madam, ]
beg to report to the House the following
message reccived from the Lok Sabha,
signed by the Secretary-General of the
Lok Sabha:

“In accordance with the provisions
of rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose the Appropriation (No. 3)
Bill, 1996, as passed by Lok Sabha
at its sitting held on the Oth
September, 1996. The Speaker has
certified that this Bill is a Money
Bill within the meaning of article
110 of the Constitution of India.

Madam, 1 lay a copy of the Bill on the
Table of the House.



